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LEGISLATIVE ASSEMBLY. 
Saturday, 2Jth September, 1924. J'l: 

The Aasemoly met in the Assembly Chamber at Eleven ot the Clock,. 
Kr. President in the Chair. :- ' 

MESSAGES FROM THE COUNCIL OF STATE. " 
Secretary of the Assembly: Sir, two Messages have heen received 

from the Secretary of the Council of State. The first one is as follows : 
" I am directed to inform you that the Council of State have, at their meetiDg 

of the 19th September, 1924, agreed without any amendments, to the following BiDs 
which have been passed by the Legislative A l~  

(1) A Bill further to amend the Indian Post Office Act, 1898, for celtam 
purposes, 

(2) A Bill to amend the Imperial Bank of India Act, 1920, 
(3) A Bill further to amend the Indian Penal Code and Code of CrimiDal 

Procedure, 1898, for the purpose of affording greater protection to pe1'8ODa 
under the age of eighteen years." 

The second Message runs as follows : _ 
" I am directed to inform the Legislative Assembly that the following motion 

was earried in the Council of State at their meeting of the 19th September, 1924, 
and to request the concurrence of the Legislative Assembly in the recommendation 
contained therein, namely : ' • 

, That this Council do recommend to the Legislative Assembly that the Bill to 
amend the provisions of section 27 of the Indian Succession Act, 1865, be referred 
to a Joint Committee of this Counril and of the Legislative Assembly, and that the 
Joint Committee do consist of 12 Members '." 

THE PROVIDENT FUNDS BILL. 
The Honourable Sir Alexander M,Wdiman (Home Member) Witli 

your permission, Sir, I should likE' to move : 
" T ~ the Bill to "Plend lmd Ol i ~  ~ relating to Government ~ 

other PrOVIdent _,Funds, as passed by ~ CO&$ of ~  and as amended by thiII 
Chamber, be passed.". '" • .,:.r--',. ,- '. -_ "", )J -

, The Bill will/in any event;have to go!tback to the other Chamber in 
view of the aniendmen't made by ~ House and that will give Government 
time to consider what, :if any, amendments are necessary, ill "iew of the 
amendment made in this Ol1~  There are two consequential ~  
to be moved by my Honourable-friend Sir Henry Moncrie1f Smith. 

Mr. President: The question is : 
" That the Bill to amend and consolidate the law relating to Government ~ 

other Provident Funds, as passed by the CODneil of State and us amended by thi8 
]Jou8e, be passed." 

Sir Henry Moncrief!' Smith (Secretary: Legislative' Department) : 
~l ~  -

" That iIi" ~l  6 the letter ' a ' in brackets and the word ' or ' at the end .t 
the clause be omitted." -

The motion was adopted. 
Mr. President : The question is : 

.. "That the Bill, a8 amended, be passed." 
The motion was adopted. 

( 3859 ) 



RESOLUTION BE SEPARATION OF RAILWAY I A ~ E FROM 
. GENERALFINANCE-contd. . 

The Honourable SIr 'ObadaaUmes (Commerce Member)·: S~  the 
House will remember that on Wednesday in the final stages of our discus-
sion on the Resolution regarding the separation of Railway from General 
Finance, I made a suggestion, which I hoped would remove the difficulties 

i~  .some of my Honourable friends opposite felt in the way of my 
pr'Jl"osals. With your permission, Sir, I sho'Q,ld now-like to :wJthdl'aw that,. 
amendment. I may explain that in the i ~ l that has dapsed since' 
~ last discussed this subject, I hiwe been in communicatil>n with my 

friends .opposite and I have a· revised amendment, which will satisfy all 
lmtielil in the House. If, therefore, Sir, you will give me permil-lsloll t.o 
wlthdra:w the amendment I moved on Wednesday evenin(!" I will now: 
D,.\(r\·;t; the following revised amendment : 

,. ... " That the following be added as clause 9 to the Resolution moved by Sir Henry 
Moncriefi' Smith : . 

.. In view of the fact that the AlIsembly adheres to the Resolution AiI~  in 
February 1923 in favour of State management of Indian Railways, these arrange· 
ments shall hold good only so long as the East Indian Railway and the Great Indian 
~ i l  Railway and ensting State· managed Railways· remain under State manage· 
ml!rI.t: But if in- spite of the Assembly 'sResolution above referred to Government 
should enter on any negotiations for the transfer of any of the above Railways to 
Company management, such negotiations shall not be concluded until facilities have 
been given for a discussion of the whole matter in the Assembly. If any contract 
for the transfer of any of the above Railways to Company management is concluded 
agaiJist the advice of the Assembly, the Assembly will be at liberty to terminate the 
arrangements in. this Resolution '." 

I hope, Sir, that the House will realist! that· I have done my very best 
to, meet them in this matter and I have done it by making this convention 
that we ask the House to agree to dependent qpon the continuance of these 
Railways under State management, that is, the Assembly will be at liberty 
to terminate the arrangement if any of the Railways are transferred to 
Company management against the advice oj' the Assembly. I hope, Sir, 
that my friends opposite and thfl House generally will be able to accept 
this amendment as a settlement of ~  difficulties. 

Mr. President: 'I'he original question was : 
"'That the Resolution* as moved. by the Honourable Si i l ~ Innes on the 3rd 

of Mareh be adopted." '·t ' . 
"'; t 

* " This Assembly recommends'\o the Governor General, in Council that in order, 
to"relieve the general budget from the i l ~ fluctuations eaused by the ineorporation 

~ i  of the rattway estimates and to enable the railways to carry out a eontinuous. 
railway policy based on the necessity of making a definite return over a period of years 
to· the State Qn the capital expended on railways: 

(1) The railway finances shall be separated from the general finances of the 
eountry and the general revenues shall receive a defuiite annual eontri-
bution from railways which shull be the first eharge on railway earnings. 

(2) The contribution shall be a Bum equal to five-sixths of 1 per cent. on the 
capital at charge of the railways (excluding capital contributed by 
Companies and Indian States and capital expellditure on strategic railways) 

• ,t' . at the end of the penultimate financial year pl'US one·fifth of any surplus 
profits remaining after payment of this fixed return, 4nbject tIT the 
cOlldition that if .any year railway revenues are insufficient to provide 
the percentage of five· sixths . of 1. per cent. on the capital at chargej 
surplus profits in the next or subsequen,t years will not be deemed to 
have accrued for purposes of division until such deficiency has been made 
good. 

From th, elmtribution so fixed will be deducted the 10s8 in working, IUfd 
the interest on capital expenditure o,n strategic lines.. ' 

( 3860 



SEPARATION OF RAILWAY FINANCE FROM GENERA'. FINANCE. 3861 

Since_ which an amendment has been moved: 
•• That the Resolution t moved by Sir Henry Moncrieff Smith be substituted for 

it.' , 

(3) Any surplus profits that exist after payment of these charges shall be 
available for the railway administration 1'0 be utilised in : 

(a) forming reserves for : 
(i) equalising dividends, that is to say, for securing the payment of the 

percentage contribution to the general revenues in lenn years, 

(M) depreciation, 
(iii) writing down and writing off capital. 

(b) the improvement of ~~  rendered to the public, 

(0) the reduction of rates. 
(4) The railway administration shall be i~l  subject to such conditiona as 

may be prescribed by the Government of India, to borrow temporarily 
from capital or from the reserves for the purpose of meeting expenditure 
for which there is no provision or insufficient provision in the revenue 
budget . subject to the obligation to make repayment of sueh borrowings' 
out of the revenue budgets of subsequent years. 

(:5) In aecordance with present practice the figures of gross receipts and expendi· 
ture of railways will be induded in the Budget Statement. The proposed 
expenditure will, as at prl'scllt, be placed before the Legislath-e Assembly 
in 1:1" form of a demand for grants and on a separate day or days 
alllong the days allottcd for the diseussion of the demands for grants 
the Member in ehargc of Railways will make a general statement on 
railway accounts and working. Any reductions in the demand for grants 
for railways resulting from the vote of the Legislative Assembly will not 
enure to genprnl revcnue", i.e., ,\"ill not have the effect of increasing the 
fixed contribution for th" ;'-ear. 

(6) The Railway Department ,,·ill place the estimate3 of railway pxpenditure 
bdore the Central Advisory Council on some date prior to the date for 
th(' d ;$(·ussion of the dl'm'dlti for grants for il ~  

t  " That for the original Resolution the following be substituted, 1lO1Inely : 
, This Asst'mblv recoillmends to the Governor General in Council that in order 

to relieve the genp;'al bndget from the violent fluctuations caused by the incorpora-
tion therein of the railway estimates and to ('nn-ble ra.ilways to carry out a continuous 
railway policy based on thp i ~ of making a definite return to gCIll'ral revenues, 
on the moncy pxp<'nded by the State· on raihy:,ys :  -

(1) 

(2) 

The 

• (3) 

Thc railway nnances sl,aU· be lI(':,arnted from the general finances uf the 
country and the gelle"ral rt'Vel'U(·S shall receive a definite annual con· 
tribution from milways which ~ll be the filst l1 ~ on the net 
r,·"oipts of rainvays. 

Thp ('ontribution shall he h:lscJ Oll the capital at charge and working' 
results of COllllHcrcj,1l !:llCi>, :;'!1<1 ~ll l be a SU,ll equai to one per cent. 
on the rapital at charg ... of rOlllllH'rcial linps (excluding capital con-
tributed by companics and In(lian States) at the end of t.he penultimate 
ii!laneial year plus one-fifth of any snrplus I,rofits remaining after pay-
ment of this fixed return, subject to the condition that, if in any year 
railway rp'-enucs are insufiiciellt to provide the percentage of one per 
cent. on the capital at c-lHl.rgc, surplus proi'its in the next or subseCJllil!llt 
years will not be decmc<l to have accrued for purposes of division tBdIl 
sueh deficiency has been made good. 

interest on the eapital at charge of, and the loss in working,. strategic 
lines shall be borlle by genl'ral rever.ues and shall eonsequently be 
deducted from the 'contribution so ca1eulated in order to arrive at the 
net amount payable from railway to general revenues each year. 

Any surplus ren;lIuning atter this payment to general revenues shall be 
transferred toa railway resel·ve ; provided that if the amolillt available 
for tr,lllsfer to the railway reserve exceeds in any year three crores 
of rupees only two-thirds of the -excess over three crores shall be 
transferred to the railway reserve and the remaining one-third shaD 
ac·crue to general revenues. 



LEGISLATIVE ASSEMBLY. [20TH SEPT. 19 ~  

[Mr. President.] 
Further amendment moved in the name of Sir Purshotamdas Thakurdas : 

" To add the following as an additional clause at the end of the Resolution: 
• (9) The above proposals be given e/fed to provided the Government agree to 

the following : 
(a) That no Railway Line now under State management and no Railway Line 

now managed by a Company whose contract may hereafter expire should 
be handed over to Compan)' management without the previous approval 
of the Legislative Assembly ; 

(b) That the railway services should be rapidly Indianised, and further that 
Indians should' be appointed as Men.bers of the Railway Board as earl)" 
as possible '." 

Further amendment mm'ed : 
.. To substitute the following for the amendment which I have just read: 
• That the following be ineluded as clause (9) : 
(9) They shall hold good only so long as the East Indian Railway, Great Indim 

Peninsula RailwlIY and existing State-managed Railways remain under St:.te manage-
_to In the event of negotiations for transferring any of the aboye Railways to. 
private Company being undertaken, those negotiations shall not be roneluded until 
facilities have been given for a diseus!<ion of the whole matter in the A!lst'mbly '." 

(4) The railway resen'e shnll be used to secure the payment of the annual 
eontribution to general reyenues: to provide, if nee.essary, for arrear. 
of depreciation and for writing down and writing off capital: and 
to strengthen the finalleial position of railways in order that the service. 
rendered to the public may be improved and rates may be reduced. 

(5) 

(6) 

(7) 

(I) 

The railway administration shall be entitled, subject to sud. conditiona 
as l~  be preseribed by the Goyernmcnt of India, to borrow ~il  
from capital or from the resp,rves for the purpose of meeq 
expenditure for whieh ~  is no provision or insuffiri(,llt provisioD 
in the reyenue budget subjed to the obligation to make rl'payment of 
sueh borrowings out of the revenue budgets of subsequent years. 

A Standing FinaneI' Committee for Railways shall be constituV,a eonsisq 
of two nominated official members of the· Legislative Asscmbly one of 
whom shoul<1 be Chairman; lind ten members electcd hy tl1 .. Lcgislative 
Assembly from their bodY_ The members of the Standing Finance Com-
mittee for Railwavs shali be ex-officio members of the Central Advisor)" 
Council, which shall consist, in addition, of not more than two fnrther 
nominated official members, fin> non-official members s('l('eted from a 
penal of eight elected by the Council of State fl;om their body and five 
non-official members selected from a penal of eight elected by the Legia-
lative Assembly from their body_ 

The Railway Department shull place the estimates of rnilwny l'xpenditure 
before the Standing Finanee Committee for Railways on some date prior 
to the date for the discussion of the demand for grants for railways. 

The railway budget shall be presented to the Legislative Assembly if 
possible in advance of the general budget in order that more time ma)" 
be allotted for its discussion, and the Member in charge of railways ahall 
then make a general statement on railway accounts and working. The 
eXpllnditure proposed in the railway budget, including expenditure from 

. the depreciation fund and the railway reserve, shall be placed before the 
. Legislative Assembly in the form of demands for grants. The form 

the budget shall take after separation, the detail it shnll give and the 
number of. (lemands fot grants into which the total votP, shall be divided 
shall bl' coiisidered by the Railway Board .in consultation with the ~ 
Standing Finance Committee for Railways with a view to the i~ O ll  

-tion of improvements in time for the next budget, if possible. 
These arrangements shall fie subject to periodic revision but shall be pIG-

visionally tried for at least three yean '." 



6EPARATION OF RAILWAY l A~ E FROM E~E AL FINANCE. 3863 

'The Honourable Mover· of that amendment has asked for permisaiOll 
to with(lraw it. 

Is it your pleasure to grant him leave to withdraw that amendment f 

The ~  was, by leave of the Assembly, withdrawn. 

Further amendment moved : 
" That the following be added to the amended Resolution as clanse 9: .4 

• In view of the fact that the AS8eUlbly adheres to tll", R"solution passed hi 
Februan' 1!123 in favour of-State management of Indian l~il ~  thege arrange--
ments' simn hoM good only so long as the East In.dillll Railwa?' and the Great Indiaa 
peninsula Rullway and existing State·mannged Railways remam under State manage-
ment. Bnt if in spite of the Assembly's Resolution above ~  to Government 
should enter 011 allv negotiatiolls for the ~  of any of the above Railways to 
Company llll lll ~  s1!-ch negotiations shall not. be cone·luded until facilities have 
been gin·n for a (l.!seusslOIl of the whole matter m the A l~  If 1 ~  eontraet 
for the trausfer of any of the abo.e Railways to Compan:y management is concluded 
against the arlviee of the A l~  the A l~ will be at liberty tll terminate the 
arrangementl! in this Resolution '." 

Diwan Ba.badur M. Ramachandra Rao (Godayari cum Kilstna : ~ 
Muhammndan Rural) : Sir, I beg to move the alldition of a further clause 
8S Part II to the amendment moved ~  Sir Charles Innes. It is in these 
words : 

•• Apart from the above i ~ this A'sembly further recommends : 
(i) that the Railway servicE's should be rapidly Indianised, and further that 

Indians should be appointed as Members of the Railway Board as earl)" 
as possible, and 

(ii) thn,t t!1l' ~  of stores for the State i ~  should be undertakea 
through the orgllllisation of the Stores PUl('hase DE'partment of the Govern-
ment of India." _ 

..f 
Sir, I may say that the subject matter of this clause was discussed 

at great length in this House and I need not say anything further in 
tlupport of this amendment. The first clause reproduces the 
amendnwnt of my IIollourahle frielld Sir Purshotamda;; 'l'hakurdas and 
,the subsiance of the second clause has been already ~  by Mr. 
Dllraiswfllni Aiyang-ar "hen the matter was nnder i~ i  the other day. 
%e Honourab1e Sir Charles Innes has already given a sympathetic repIT 
fJn behal f of Government lind I do not wish to dilate further in support of 
these two amendments. I trust, Sir, that ~  will be able to give 
eitect to these two matters which eYer:, one of us has at his heart. 

lItJr. President: Further amendment moved: 
•• To add :IS Part II of the Resolution : 
• Apart from the above eODventioll this Assembly further recommends: 
( i) that the Railway services should be rapidly Indian ised, antI further that 

Indians should be appointed as Members of the Rnilway Board 88 early 
88 pos8ible" and 

(ii) that the purchase of stores for the State Railways should be undertakea 
through the organilJlltion of the Stores Purdiase Department of tile 

. Government of India '." 

The Honourable air Charles Innes : Sir, I would ask the ~ 
.ion of the House to make the position of the Government clear ill 
regard to this amendment. As I said the other day, we ha-w., alrea!b 
..accepted the policy of Indianisatinn _ of the Railway Services, and we have 
acreed to the recommendation of ~ Lee Report that the recruitment 
-IIl,q,uld, be 75 per cent. Indians and 25 per cent. Europeans. I showed 

• The Honourable Sir Charles Innes. 
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[Sir Charles Innes.] 

in my speech the other day that in the last three years we have exceeded 
these figures in both the Traffic and in the Engineering Departments of 
the-State Railways. As regards tl:c Railway Board, we have 1 ~ 
recruited Indians for the staff of the Railway Board, that is, Jor the ap-
pointments of officers attached to the Railway Board, and I hope that we 
'shall be able to continue this process. As each appointment becomes vacant, 
I will undertake that the claims of Indians are considered. I may mention 
that the Stanning Finance Committee has just sanctioned an additional 
ofticer for statistical work in the Rail way Board and that we are" i ~

iDg an Indian to that post. As regards the Members of the Railway Board, 
rcannot bind myself to dates, as it mllo;;t take time before there are Indiana 
of the requisite standing and experience in the Railway Department for 
appointments to the Railway Board. But, as I pointed out the other dar, 
1:b.e Railway Board is a purely technicnl body and does not control policy. 
As regards the Stores question, I la;,d on the table the other day copis 
of our orders on the subject, and I 010 not know whether Honourable 
Members have seen them. They have been _placed, however, before the 
_bers of the Central Advisory ·ColPlcil. The position is that we have 
circulated the new Stores Rules which were issued only in May l ~ 

We have i ~l  them to thE' Agents both of State and Company 
Railways and we have told these Agents that we expect them to 
carry out the policy of the GovernmeJl.t of India as expressed in these 
rules. We have also discussed with Mr. Pitkeathly, the Chief Control-
ler of Stores, the qucstion of purchases through the Stores Depart-
Blent and we ~l  come to an arrangement with him. We have written 
round to the ,Agents of all State Railways and of the East Indian and 
the ~  Indian Peninsula Railways. We have informed them that 
We ~ i  them to make use of the Indian Stores Department for their 
purchases generally, and particularly for certain classes of, stores., 
with 'which Mr. Pitkeathly is immediately prepared to deal. 16-. 

i l~  is leaving Simla til-morrow to follow this matter up 'by 
individual discussion with the A gents and Storekeepers of the different 
~ l ment.ioned. He has gone to see these officers with the objeei 
ef diseuBBing with them how best his Department can undertake busineil 
for ·them. That' is the position e.t present and for the present I ll~ 
-.et go further. The matter is one in which ~ Pitkeathly and mysdt 
are in the closest possible, touch. It is an extremely difficult matter 
to graft a new Department of this kind upon the existing elaborate 
organisations which already exist for the purchase of stores in the 
different Bailways, and th'" wisest thing that the House can do is to, 
l.eave Mr. Pitkeathly and ~ 1  to manage the business in our own 
way. But I may mention for the information 9f the House that copies 
of all indents for !'tores sent Home by State Railways are scrutinised 
J.y the Chief Controller of Stores, and I am consultiitg the Chief Con-
~ ll  of Stores on tht; Question :whether we can tighten up t.his prae-
i~~ so as to prevent mdents bcmg unnecessarily ~  to the LQn.don 
~  ~  I have. OIlly to add that the ~ i  ifimerel7 
~  ~  machmm-y. The polIcy of the Government of India in 1'eptl re the ~  of stores has ~ cleaI'ly l.aid down by ~~ 
Of Indnsthes and I shall make It my business to see that that ~  
-jII:loyally caI"!'ied ~ ~  that ~  hear). ': : , .. ,...,' 

: '»iwan .Bahwiur'T. ltangachariar. ~ City l Ii lI ll ~ ~  
lJrhan) :'Slr, there are one or two lessons wlJich we have to draW"frum 
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the protracted negotiations which preceded and the satisfactory Bettle-
ment we have come to on this most important que!!tion, which has ~ 
1,efore us for a long time. The first and foremost lesson to be ta.keB 
to heart i1J that if both the Government Benches and the ~ 1 i i  
Benches can approach questions in a spirit of compromise, we can ~ 
io a satisfactory conclusion. And, if thc Government will really l ~  
upon a policy of taking th'e people 'lW"epresentatives into their i ~ 
tltey are sure M achieve results in a much better way than they e,an ~ 
on thei' own judgment. 

'rhe second point which I wish to emphasise is the distrust which ft 
on this side have of the administrative policy so far as Railways aYe 
concerned. That distrust is deep-rooted and I may asSure the Honour-
able Member in charge that anything that he may do to rapidly ~ 
the grounds for such distrust will be most welcome. Sir, these are tht 
only words I wished to say. 

Mr. C. D. M. Hindley (Chief Commissioner, Railways) : :;ir, in th. 
h(,8t qf·the debate on Wednesday, being very anxious to emphasisetae 
undesirability of mixing politics with business, I was led to make certain 
remarks about my Honourable friend, Sir Purshotamdas T ~  
which, I think, unwittingly on my part, perhaps may haye hurt his 
sUKreptibilities. Sir, I wish to acknowledge in most grateful tt>rm:> the 
valua ble assistance which we have received on the Central Advisoq 
Council apd on other Committees, and especially in regard to thi.s separa-
tion proposal, from the business ability, knowledge and eAperienee .·Of 
Si.r Purshotamdas Thakurdas. (IIear, hear.) If, Sir, I have unwittingly 
hurt his feelings in this matter by emphasising his present Oli l i ~  
with politics, I wish to modify what I said by expressing my ~  
that a man may be a very first class businessman and he nIay, at ·tJUJ 
same time, be a patriot. (Mr. M. 4. Jinnak : " ],Iight be a politician, 
too. ") I wish, Sir, to aknowledge that whatever advice Sit· Purshotall'-
dali Thakurdas may have given to the House was based not ~ ll  ijpotl 
his profound business knowledge and ability but also on the higheSt 
patriotic motives. . 

Lieut.-Cole.ne1 B.·,A. I. Gidney (NomiD&ted: Anglo-IndiaJiR) : Sir, 
my reasons for joining this debate at this juncture ..... 

l'tfr. President: Before I allow the Honourable Member to ~ 
I would like to say for the information of the House that a ~ 
which is more or l ~  agreeable to both sides of the House, has b!'O 
arrived at. Honourable Mt>mtcrs who choose to continue the debate 
will do so at some risk to the success (jf that comproDiise. ~ 

Lieut.-Colonel B. A. J. Gidney: I did not catch the last few.words. 
Will you kindly repent them. 

Mr. President: I have only to warn ~ House that a compromise 
has been arrived at and if the debate i" thrown open once more, that 
compromise may thereby be endaIigererl. 

Lieut.-Oolonel rI. A.J, Giebley : SIr 1 have no desfre iO aifeef CIt 
,. endanger the compromise that has already been alTived at. My ~ 

desin to enter ihtotlriS debate, eveD. after a compromise ~ 
aftived at; ill: to point ont to the <1o,·erament.lIember that, howevG 

~  a. deli!re ,tJ,J;ere . D.a:y be on ...the part of' Indiaaa and the Govern"" 
~  apeeciing up'. Indianisation" of il ~  I would add ~ 
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that I wish to associate myself with my Indian brethren in their desire 
and claim to secure a frapid Indianisation of railways-there is a real 
and an acute apprehension existing in the minds of the" domiciled 
community employed to-day on Railways that this Indianisation is 
'to-day affecting and will adversely affect them. I have no desire to 
point out any.invidious distinctions ... as did one Honourable Member on 
~ ednesday last, or b) lay claim to any commttnal merits. ~  I do 
not think there is anyone inside or outside this House who will deny 
that Anglo-Indians have special traditional and hereditary claims for 
employment on Railways which their forefathers laid. Sir, the domiciled 
community has midoubtedly built up the Indian railways and for us to 

-DOW feel or to be made to feel that we are being elbowed out of our jobs 
for Indians is doing a great wrong and injustice to 1he community. There 
are about 12,000 of my community employed on Railways and their 
minds are much agitated on the situation ~ i ~  has been fOLced on them. 
I thel"efore wish to ask the Member in charge of this li ~  
he will be so kind as to assure me in this Honourable House that there 
is no fear of the present and future interests of the Anglo-Indian com-
munity being overlooked or imperilled in this Indianisation of railways. 
I desire this assurance fro.m Government. 

Mr. President: The first question is the amendment last moved 
by the Honourable Sir Charles Innes proposing that a ~  sub-section 
;(9) to the Resolution be substituted for sub-section 9 standing in the 
name of Sir Purshotamdas Thakurdas. 

Sir- .Purshotamdas Thakurdas (Indian Merchants' Chamber: Indian 
Commerce): Sir, I am agreeable to withdraw my amendment, but I 
think it only fair that I should explain the reasons why I withdraw it. 

The amendment which I now ask the leave of the House to withdraw 
is substituted by another amendment which I think provides the sde-
guards which I am anxious that this Assembly should insist upon. Whilst 
appreciating the remarks made by the Chief Commissioner I wish to add 
one word, and that is that the country and the representatives of the 
tax-payer in this House will make it one of their business hereafter to 
see that the Railways are put on the best basis possible to earn as much 

. as they can compatible with all the other aspirations of the industrial 
and cQmmercial communities in India, and with fUllest consideration 
for third class passengers for whom this 'House is very anxious. With 
these words I haye pleasure-in fact, I am very happy to be able to with-
ara... my amendment which, owing to Government's unbending attitude. 
threatened at one time to practically give a set-back to this very desir-
.able administrative reform . 

. The" amendment was; by leave of the Assembly, withdrawn . 
. '\ . JIr. President : The question is : 
• - II That the following be added lUI a new Bub-clause (9) to the Besolution : 
• . I (9) lJa.., ~ of the fact that the A~ l  adhen;s to ~  Resolution paued 
Ul Pebruary .... 1923 in favour of State maBllgement of Indisn Bailwaya, theee arrange-
.... IIhall hold good only 10 long lUI the East Indian Railway and the Groat Indian 
Peaiuula Railway and exilting State-JIIlUI&ged Bailwaya remain under State ID&JUII8'" 
_to , But if in spite \f the Allllembly'. Besolution. above ~ ~ ~ llll  
IIaoU1d fIIlter·OIl ally ·aegotiatiODl for the trall8fer of 'any of the above il ~  to 
~  DIIllIagemeat, sueh negotiatiOBl JIhaD Dot be . O l l ~l 'ftdlitielr un 
,... I»'8!il ~ • c1MellldOil of *e whole matter in the AIIeDIbly. If &ny-eoatiMl 
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for the transfer 9.f anv of the above railways to Company managemt'nt is eoneluded 
against the adviee-.of ihe Assembly, the Assembly will be at liberty to termmate tlw 
arrangeD;¥'llts in this Resolution '." , 

The que.ion is : 
" 'l'hat Ii~ words be added to the Resolution." 

The motion was adopted. 

JIr. p,.iden.: ~  amendment moved: 
" To add as Part II to the Resolution the following : 

, Apart from the above convention, this Assembly furthe! recommends 

(1) that the Railway services should be rapidly Indianised, and· further that 
Indians should be appointed as Members of the Railway Board as early 
as possible, and 

(2) that the purchase of stores for the State Railways should be ~  
through the organisation of the Stores Purchase Department of the 
Government of India '." 

The lltrestion is : 
" T ~i  those words be added to the Resolution." 

The motion was adopted. 

Mr. It. C. !leogy (Dacca Division: Non-Muhammadan Rural) : Sir, 
I should like to know the procedure you are· going to follow in this matter, 
because the amendment which stands in my name, and which is numbered 
4, relates to the preamble. That is not going to be moved by me nor the 
subsequent one, numbered 5. The only amendment that I propose to move 
is in regard to clause (6). If it is desired that I should Rot move my 
amendment to claqse (6) before the amendments relating to the prior 
clauses which are set down in the name of other Honourable Members, 
I shall abide by your ruling. . 

JIr. President : I called upon the Honourable Member because I was 
given to understand through the usual· channel that tlJe four amendments 
.tanding in hIS name were an integral part of the ~ l  & 

JIr. It. C. Neogy: I beg to move : • 
. •• That the following ~ ~  be added to the Resolution : 

Olauae (6) • I 

(i) For the words' two nominated official members of the ~ i l i  Aalembl,. 
one of whom', substitute the words • one nommated official member of. 
the Legislative Assembly-..ho '  ; 

(M) For the word • ten " lIubstitute the word I eleven '  ; 
(Mi) For the wGfds ' two further nomina1led official members', substitut. .• , 

words 'one further nomiDated official member' ; 
(i1l) For the word' five' wherever it OCCUI'll, substitute the word' ai::I: '." 

The House will realise that this amendment is lIimed at reducing the 
official representation on the Standing Finance Committee and the Central 
A.dvisory Council, and to increase the number ,of the elected representativel 
of this House thereon. . 

As I think my friend the.,Honourable Sir Charles Innes is going to 
accept this amendment, I will not take up the time of the House iii dia-,. 
cusSing it.· 

'!'be BOJlO1U'&We air Oh&r1ea InD.: I wiSh to. sa7 tbatGoTernmen& 
accept )(r. Neogr '. amendment. 

LS«L.A. ~i  
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Mr. President: The question is : 
•• That these amendments be made." 
The motion was ~  .' Diwan Bahadur M. B.a.macha.ndri. Rao: Sir, on behalf 

Rama Aiyangar I beg to move the "following amendment : 
of lir. K •• 

:<; .. That at the end of paragraph 2 of clause (6), the following be added : 
• and shall, as far as possi.ble, instead of tIle expeliiltture prflgrallUllie reven"8e IIhoW' 

the expenditure under a depreciation fund created as per the new rules for d1arp 
to capital and revenue '." 

I understand that there is no objection to this amendment from the 
Government. 

Mr. A. A. L. Parsons (Financial Commissionoer, Railways) : ~Si  I 
accept the aDiendment. 

1Ir. President: The question is : 
.. That that amendment be made." 
The motion was adopted. 

" 

Diwa.n Ba.hadur .. Ramacha.ndra Rao : Sir, on behalf of Mr. K. 
Rama Aiyangar I beg to move the following amendment : 

.. That in elause (7) for the words • in order that more time may be ' the W'onlIt 
, and separate days shall be ' be substituted." 

:Mr. A. A. L. Parsons: Sir, I accept the amendmeJrt. 
Mr. President: The question is : 
•• That that amendment be made." 

The motion was adopted. 
Mr. Bhuba.na.na.nda Das (Oris!la Division: Non·Muhammadan): Su., 

my amendment No. 23- has not been taken up. 
JIr. President; The warning which I took the liberty of uttering to 

the House when Cd!onel Gidney rose is applicable not only to indiviQuM 
~  but is tenfold more applicable to :Members proposing amendments. 
Thepucture of the settlement is so delicate that the moving of further 
amenU:mentsinay easily disturb it. The Honourable Member has a per-
fect right to move his amendment but I w:ould appeal to him to forego it. . 

Mr. Blmbananallda Das ~ In view of ihe assurance given by Govern-
ment I beg leave to withdraw my amenqments. 

The Honourable Sir 0har1es Innes: Sir, with reference to what 
.Qol. Gidney baa just said," I W()uld like to assute Col. Gidney that 

_ the interests of the community"which hti' represents will be fully consi-
" ~ 

Lieut.-Oolonel H. A. ~ GidDey : Thanks very much. 

Mr. President :" The question is 
•• That the main question be nolr, put." 

The motion waf. !8dopted. 

_ ...• ~  That .in H . l~ l~l  "2 ,of cla1l8e (6) dter ~  woro.:' ~ ~iS ii  I the 
fOllOWing be luer'tM : . " .' .. ."" . 

~ including ('!ltimntes of eapital expenditure on all new projects I. I I 
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Mr. President : The questic·n is : 
" Tbatthe amendetl Resolution,· as lIIoved by Sir Henry ~ i  Smith, and 

as subsequently amended by the House, be all opted. " 

The motion was adopted. 

.  * •• This .Assembly recommends to the Governor General in COllll:c·i1 that ill: order to· 
relieve the general budget from the violent fluctuations caused by the meor.poratlOn ~ 
in of the railwav estimates and to enable railways to ~  out a contmuous railway 
policy based on "the neeessity of making a definite return to general revenues, 011 the 
money expended b:' the State OIl railways : . 

(1) The railway financ'es shall be separated from the general finane.es of the 
country and the general revenues shaH receive a definite annual ~ i  
tion from railways whi('h l!haH be the first charge on the net recelpts of 
railways. 

(2) The contribution shaH be based on the capital at charge and wor:"ing results 
'" of eonlmercial lines, and shaH be a sum equal to one per cent. on ijle 

capital at charge of eonullereial linep (excluding eapital contributed by 
companies and Indian States) at the end of the penultimate financial yu-r 
plu.& one-fifth of any surplus profits remaining' after payment of this fixed 
return, subject to the condition that, if in any year railway revenues are 
insufficient to provide the percentage of one per cent. on the capital at 

-charge, surplus profits in the next or subsequent ~  will not be deemed 
to have accrued for purposes of division until such deficiency has beeJi 
made good. 
The intt'rest on the cupital at ('hnrge of, and the loss in working, strategis 
lines shall be borne by general revenues and shaH eonsequl'ntly be deducted 
from the contribution so calculatl'd in order to arrive at the net amount 
payable from railway to general re'l"enues each year. 

(3) An:" surplus remaining after this payment to general revenues shall be 
transferred to a railway reserve; provided that if the amount available 
for transfer to the railway reserve exeeeds in any year three crores of 
rupees only two-thirds of the exe.('ss over three ('rores shall be transferred 
tQ the railway rescrve alld the r(,lIIaining one-third shall ae('rue to general 
revenues. 

(4) Th(' railway rl'serve shall be used to secure the ~  of the annual eOD-
tribution to general revenues: to provide. if n('eessary, for arrears of 
depreei:ltion and for writing down and writing off ('apltal: and to 
strengthen the i ~i l po.ition of railways ill order that the services 
rendered to the public ma.y be improved and ratee may be redueed. 

,.1 (5) The railway udministration shnll be entitled, subjeet to sneh ('.onditioJUI as 
f may be prescribed b:' the Go'-emment of India, t(l b(lrrow temporarily 

from ('apitnl or from the reserves for the purpose of IDl'eting expenditure 
for whi('h there is no provision or insufficient provision in tJ.:;'revenue 

~  subjeet to th(' obligation to make repayment of such borrowings 

It 
out of the rev('nu(' l ~ of subsequ('nt :·ears. 

(6) A Standing Finanee Committee for Railways shall be ('onstituted con-
Aisting of one nominated ufticial member of th(' Legislath'(' Assembly 
who should be Chairman:llncI eleven members elected b.v the Legisla.tive 
Assembly from their body.1 The members i)f the Standing Finance 
Committee for Railwa:'s shall be e:r:-<1fJjcio members of the ~ 
Advisory Coune.il, which shall eonsist, in r.ddition. of not more thaD. 
one furtil!:Z nominate.l official member, six non-ofticial membel'8 seleettIcJ 
from ll_lleD.llI of eight elected by the Council of State from their boa,.. . 
IIn<l six"ltoft-'offi('ial members selected fron: '11 penal of eight elected by . 

Ii 
d 

the Legislatiye Assembly frolll their ~  -' 

The Railway Department shall place the estimates of railwaye:i:penditure 
before the Sta.ncling Finance Committee for Rl/-ilways on sODle date 
prior to the <late for the diseussion of the demand for grants for 

il ~  and shall, as far as possible. insteacl of the expenditure pro-
gramme revenue show the expenditure under a depreciation fund 
created as per the new rules for charge to eapital and revenue. 

(7) The railwny budget shnll be presented to the Legislathre Assembly if 
possible in advance of the general budget and separate days shall be 
allottea for its diseussion, and the Member in eharge of railways shall 
then make a general st.atement OD railway aee.ounts and workini. 



. EXCESS GRA'NTS FOR 1922-23. 

EXPENDITURE ACTUALLY INCURRED IN EXCESS OF VOTED GRANTS. 
LAND REVENUE. 

~ 

The Honourable Sir Basil Blackett (Finance Member) : Sir, 
tJ:ter the exciting achievments on which we are all cQpgratulating 
ourselves, I am afraid the HousE' will find it very dull to -turn to the 
subject of excess votes . 

... (At this stage the President ~  the":Qhair, which. was taken by 
the Deputy President, Diwan Bahadur T. Ranp.ehariar:) ~ 

The motion which I have to make is : 
. " That. an excess grant of Rs. 2,450 be yoted by the Assembly to l ~  

the ~ l  rhargeablc to revenue actually incul'1"ed in excess of the vofed 
grant in the year 1922·23 in respect of ' Land revenue '." 

This is a small excess due to a technical cause, namely, the fact that 
the leave salary of an officer, which was chargeable against Central 
Revenues, was actUally adjusted in the Bombay books, and the fact that 
it was chargeable against this vote was not brought to the attention of 
those responsible until the time came for closing the books l ~  that 
is, long after the end of the year. The Public A ~  Committee has 
been into this and into other excess votes, and has been trying to frame 
suggestions, following up the work which was done by the Public Accounts 
Committee last year, which will, we hope. prevent most of these excesses 
being repeated in future.· The Public Accounts Committee of last year 
made suggestions which will go a long way to prevent these excesses, 
but their action came too late to affect the vear 1922-23 with which we 
are now concerned. I do not propose to trOlible the House with details of 

.. , 

The expenditure proposed in the railway budget, including expenditure 
from the depreciation fund and the railway reserve, shall be placed 
before the Legislative Assembly in the form of demands for grant8. 
The form the budget shall take after separation, the detail it shall 
give and the number of demands for grants into which the total vote 
shall be (!ivided shall be eonsidered by the Railway Board in con· 
sultation with the proposed Standing Finance Committee for Railways 
with a vi. to the introduction of improveluents in time for the next 
,budget, if possible. 

(8) These arrangements shall be subject to periodic revision but shall be 
,. ~  provisionally tried for at least three. years. 
~ In yiew of the fact that the Assembly adheres to the Resolution paned 

in February 1923 in favour of State management of Indian Railwaye, 
these arrangements shall hold good only 80 long as the East Illdian 
Railway and the Great Indian Peninsula Railway and existing State· 
managed RailwaYII remain under State management. But if in spite 
of the Assembly'. Resolution a'8\,ve referred to Government should 
enter on any negotiations for the transfer of any of the above Railways 
to Company management, such negotiations shall not be concluded 
until facilities have been given for a diseu.ion of the whole matter 
in the Assembly. If any contract for the transfer of any of the above 
Railways to Company management ill concluded againllt the advice of 
tile Assembly, the AlI8embly will be at liberty to terminate the arrange-
ments in this Resolution . 

.Apart from the above convention this Assembly further recommends: 
(1) that the Railway serviees should be rapidly Indianislid, and further tha' 

Indians should be appointed as Members of the Railway Board 1&11 earIT 
as possible, and . 

(D) that the pllrchase of stores for the S ~ Railways should be undertake • 
. through the organisation of the Stores Purchase Department of ~  
GoveFD.JD.edt of Inllm.·" "". 

··1' . 

. ( 3870) 

~ ~V  1 ~ 
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any of these excess votes in moving them, though I shall be very glad 
to do my best to' answer any questions. I 1;leg to move, Sir. 

The motion was adopted. 
STAKPS. 

The Honourable Sir Basil Blackett : Sir, I mOTe the next vote in 
respect of " Stamps " .. ' ''1" 

Mr. Deputy President: The question is : 
" That an excess grant of Rs. 10,73,110 be voted by the Alllembly to regulariae 

the, expenditure chargeable to revenue actually incurred in eXCelll of the voted graDt 
in the year 1922-23 in respect of ' Stamps '." 

The motion was adopted. 
The Honourable Sir Basil Blackett: I suppose it is in accordance 

with your desire, Sir, that I should move each of these votes separately, 
Mr. Deputy President: Yes, I think so . 

. POLICE. 
The Honourable Sir Basil Blackett : I mov,e 

" That an excess grant of Rs. 9,547 be voted by the Assembly to regularise the 
expenditure chargeable· to revenuc actually incurred in excess of the voted grant in 
the year 1922-23 in respeet of ' Poliee '." 

Mr. K. Venkataramana Reddi (Guntur cum Nellore : Non-Muham-
madan Rural) : ~I  I know why this excess grant is incurred? 

The Honourable Sir Basil Blackett: This represents, like the :first 
"Yot(}: partly a share of leave salary of certain officel's, debitable to Central 
Revenues, which was originally brought to account against olle of the 
Provincial Governments. and was not transferred to the placp. to which 
it properly belongs, namely, Central Revenues, until after the close of 
the year. It also represents the expenditure on certain p"taolishment. 
'which were treated as provincial during the year illf. questlOl', but were 
de(,ided to be central after the ~T  had closed, and'it also !'upresents a 
flUID of Rs. 359, which is a nortion of the expenditure inclil'red ill Sep-
temher 1921 on account of utilisation of the force em!)].,,·!;rf'in the 
COlJr!('il of S l~ r.rid Le'!1!';ht',-p AS l~  Chambers. Th:;7 :llso was 
omitted in the provision when the c8timatc was drawn up, mH::cr a mis-
apprehemion. 

The motion Was adopted. ... 
SrR\'EY OF INDIA. 

The Honourable Sir Basil Blackett : I move : 
"'That an exeess grant of Rs. 3,07,853 be voted by the Assembly to regulari .. 

the expenditure chargeable to I'('V('lllle aetnslly incurred in excess of the voW 
rrant in the year 1922-23 in respect of ' Survey of India '." 

Diwan Bahadur M. Ramachandra Rao (Godavari cum. Kistna : Non-
Muhammadan Rural) : Sir, Honourable Members will notice that the nd 
grant available for the Survey of India is Rs. 17,34,000, and the exceBII 
now for which the sanction of the House is required is Rs. 3,07,853. 
Turning to the proceedings of the' Public Accounts Committee the only 
~ 1 i  I find is that this was due to the revised estimate being too 
low. I should like -to know the circumstances in which this revised' 
estimate was framed and as to why this excess expenditure of Rs. a,07,8G8 
"as incurred. 
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ria Hono1l11&ble. Sir Basil Blackett: As l~  in the i ~ 
Accounts Committee ilast year, it was the habit of the authorjties . 
.ecmcerned.to draw up each year in March a reviSed estimate for the 
total budget expenditure for the· purpOse of presentation to this House 
~~ ~ ~ time of .the ~ i  ~  ~ ~ ~~  T ~ W86 avery 
odeinrable procedure In order that thls House 'm1ght know what was the, 
probable outturn of the year that was about to close .. , But the .authori-· 
ties went further ; they distributed increases or decreases' that made 
Up the total of the revised estimate over each individual head of expen-: 
.diture. Those revised figures for the whole of the expenditure, which: 
were usually in the end found to be a little bit more than the actuals,· 
were drawn up on the basis of expenditure sanctioned to the Accountants 
-General. They were not drawn up on the basis. of a,ny consult .. ~  
with -the· officers responsible for the expenditure concerned. The net, 
resUlt was· that certain officers responsible for expenditure found that 
in the revised estimate the House had reduced the amount at ~l  disposal 
by a large sum, of which they had no knowledge, although they had in 
fact already spent more than the reduced sum. Obviously the revised 
estimate was llsei'ul for certain purposes, namely, for the rcvised estimate 
.of total expenditure, but ought not to have been distributed over each 
.head without consultation with and careful examination of the figures 
of expenditure available to the officers responsible for the expenditure. 
That system was not followed last year, so we hope this cause"of an 
,excess vote will not occur again ·after the year.we are now dealing with; 
but the new method could not, as I explained, be brought into operation 
for the year 1922-23 because the Public Accounts Committee only made 
its recommendation in July 1923. In this particular case the final net 
vote .for" Survey of India" was Rs. 17,:H,000. (It is given in the 
Appendix to the Public Accounts Committee's Report). The original 
v.gte was Rs. 25,24,000 anfl it was reduced by the revised estimate to RS: 17,34,000. The actual expenditure was Rs. 20,41,000. That is to 
say,. there wac; a sa,':ing as compared with the original estimate, but au 
excess as compared with the revised estimate. The revised estimate was 
wrongly framed in this particular case because the storel> :;upplied .by the 
High Commissioner in London were left unadjusted in the accounts 
of the previous year and had to be brought into the account this year. 
No account was taken of that fact when the revised estimate was drawn 
up. But in point of fnct the whole explanation is that the revised 
estin:ate was dra\\"u up without consulfation with the officer responsible 
for the expenditure. 

Diwa.n Baha.dur M. Ramachandra If.a.o: May I ask the Honourable 
_Member as to the department which watches over the expenditure 

after tb.e revised estimates are made' I take it that the account officers 
have to pass this excess expenditure from time to time aft-er the revised 
estimates are officially sanctioned by the Government of India. If that 
is so, does the Finance Department approve of the expenditure .incurred 
.after the revised estimates are sanctioned? I think if tliere is any 
expenditure oyer the revised estimate it ought to be placed before the 
Standing Finance Committee for its approval. . 

The Honourable Sir Basil Blackett : It is not a question of new'· 
~ I i  it is a Ioquestion frequently of expenditure <that has'actually: 

befoh l ~  ~ the revised system was drawn .·up . but WBsnot 
known to be chargeable to this vote. The Pub'lic Accounts Committee· 
have ginn great attention to this matter and I am in hopes that we ~  



rapidly re-o.rientating our system of' accounts so as to take proper notice 
~  the directions of the Assembly : ~  they vote 1IWIl81' .' 

The motion was adopted. 
METBOROLOGY. 

The Honourable Sir Basil Blackett: Sir, I move: 
II That an exceBII' grant of Rs. 24,84:7 be voted by the Assembly to regulariae 

the expenditure chargeable to revenue actually incurred in excess of the Toted 
crant in the year 1922-23in'r4Ispeet of:' Meteorology '.?' -

The motion was adopted. 
• ARCHAEOLOGY. 

The Honourable Sir Basil Blackett : Sir, I move 
" That an excess grant of lis: 24,005 be voted by the Assembly to regulariae 

the expenditure chargeable to ·revenue actually incurred in excess of . the voted 
grant in the _year 1922-23 in respect of ' Archaeology '." ' 

The motion was adopted. 
MINES. 

The Honourable Sir Basil Blackett: Sir, I move: 
" That an excess grant of Rs. 4,667 be voted by the Assembly to regularise the 

expenditure chargeable to revenue actually' incurred in excess of the voted grant 
illtke year 1922-23 ia respect of ' Mines '." 

The motion was adopted. 

OTHER SCIENTIFIC DEPARTMENTS. 

The Honourable Sir Basil Blackett: Sir, I move: 
" That an excess grant of Rs, 3,329 be voted by the Assembly to regularise the 

expenditure chargeable to revenue actually incurred in excess of the voted ~ 
iltthe year 1922-23 in respect of ' Other Scientific ~  '." 

T ~ i i  was adopted, 
EDUCATION. 

The Honourable Sir Basil Blackett: Sir, I move 
.' '.! That an excess grant of Rs. 7,497 be voted by the Assembly to regularise 

the. expenditure ~ l l  to rC··:l'llU,' ",-'tunlly :'llc1ured in excess of the voted 
grant in the year 1922-23 in respect o! ' Education '." 

The motion was adopted. 
MEDICAL SERVICES. 

The Honourable Sir Basil Blackett: Sir, I niove : 
"That an ~  grnnt of Rs, 23,870 be ~  by the Assembly to regulari.e 

1;b,e expenditure chargeable to revenuE'. actually incnrred in excess of the voted 
rrant in the year 1922-23 in respect of ' Medical Scrvieed '." 

The motion was adopted. 
AGRICULTURE. 

The Honourable Sir Basil Blackett: S~  I move: 
. "Thatlln exceSs grant of Rs. 31,894 be voted by the ABBembly to 'regulariae 

die expenditure e.hargeable to rCYI'IIU" aeiu: . .]]"- iItcnrrei in excess of the' vote.' 
,rant in the year 1922-13 in respect of' Agriculture '." '. ' i 

The motion was adopted. ,.J 
.. 



L~ ISLATIVE ASSBIIBLT. 

AVIATION. 

The Honourable air Basil Blackett : Si ~ I move : 
" That an exce88 grant of Rs. 6,208 be voted by the A88embl,. to regulari8e 

tlie expenditure chargeable to revenue aetually incurred in excelill of the voted 
pant in the year 1922-23 in respect (If ' Aviation '." 

The motion was adopted. 
CE:NSUS. 

The Honourable Sir Basil Blackett: Sir, I move: 
" That an excess grant of Rs. 37,241 be voted by the Assembly to regulariM 

the expenditure chargeable to revenue actually incurred in excess of the vot .. 
pant in the year 1922-23 in respect of '''\Jensus '." 

The motion was adopted. 
EMIGRATION-ExTERNAL. 

The Honourable Sir Basil Blackett: Sir, I move: 
"That an excess grant of Rs. 1,019 be voted by the Assembly to regularile 

the expenditure chargeable to revenue actually incurred in 'excess of the voted 
pant in the -year 1922-23 in respec.t of ' Emigration-External '." 

The motion was adopted. . 
JOINT STOCK COMPANIES. 

The Honourable Sir Basil Bla.ckett : Sir, I move 
" That an exccss grant of Ra. 12,781 be voted by the A88embly to regulari .. 

the expenditure ehargeable to rl'venue ,wtually incurred in excess of the votel 
arant in the year 1922·23 in respect of ' Joint Stock Companies '." 

The motion was adopted. 
MISCELLANEOUS DEPARTMENTS. 

The Honourable Sir Basil Bla.ckett : Sir, I move: 
" That an cxcess grant of 'Rs. 13,509 be voted by the Assembly to regulari8e 

the expenditure chargeable to rl'vcnu(' actually incurred in exee89 of the votecl 
arant in the year 1922-23 in respect of ' Miscellaneous Departments '." 

The motion was adopted. 
STATIONERY AND PRINTING. 

The Honourable Sir Basil Blackett: Sir, I move: 
" That an excess grant of Re. 41,382 be voted by the A88embly to regularile 

the expenditure chargeable to revenue aetually incurred in excess of the votecl 
,rant in the year 1922-23 in respect of ' StatiC!nwy and Printing'." 

The motion was adopted. 
ADJUSTMENTS WITH PROVINCIAL GOVERNMENTS. 

The Honourable Sir Basil Blackett : Sir, I move : 
"That an excess grant of Rs. 7,320 be voted by the Assembly to regulariH 

the expenditure chargeable to revenue actually incurred in excess of the voted 
grant in the year 1922·23 in respect of 'Adjustments with Provincial Gevena· 
ments '." -

The motion was adopted. 
REFUNDS. 

.. The Honourable. Sir Basil Blackett: Sir, I move 
" That an exce .. grant of Rs. 89,377 be voted by the A88embly to regalariH 

the' expenditure Cl4aJ;geable to revenue actually incurred in excess of the votea: 
arant in the year 1922.-23 in respect of ' Refunda '." 

The motion was adopted. 



Exdli:BS GRANTS FOR 1922-23. 

DELill. 

The Honourable Sir Basil Blackett: Sir, I move ~ 
•• That an excess grant of Rs. 32,943 be voted by the Assembly to regulariso 

·the expenditure chargeable . .to }'evenue actually incurred in excess of the :voted 
grant in the year 1922·23 in respect of ' Delhi '." 

The motion was adopted. 
RAJPU'tANA •• 

The Honourable Sir Basil Blackett : Sir, I move : 
., That an excess grant of Rs. 62,642 be voted by the A88embly to regulari8e 

the expenditure chargeable to revenue actually incurred in excess of the voted 
graut in the year 1922·23 in respect of ' Rajputana '." 

The motion was adopted. 
CENTRAL INDIA. 

The Honourable Sir Basil Blackett: Sir, I move: 
., That an excess grant of Rs. 66,497 be voted by the Assembly to regularise 

the expenditure chargeable to revenue actually incurred iu ~  of the voted 
tp'ant in the year 1922·23 in respect of ' Central India '." 

The motion was adopted. 
IRRIGATION. 

The Honourable Sir Basil Blackett: Sir, I move: 
" That an excess grant of Rs. 25,219 be voted by the A88embly to regularise 

the expenditure charged to Capital actually incurred in exeeSB of the voted 
grant in the year 1922·23 in respect of 'Irrig!'Ltion '." 

The motion was adopted. 
INTEREST-FREE ADVANCES. 

The Honourable Sir Basil Blackett: Sir,,I move: 
" That an excess grant of Rs. 74,49,592 be voted by the ASsembly to regularise 

the .expenditure under ' Disbursements of Loans and Advances' actually incurred 
in exeell of the voted grant in the year 1922·23' in respect of 'IntBnllt·free 
advances '." 

Diwan Bahadur M. Ramachandra Rao: Sir, as regards this item 
I find that some explanation is given in the report of the Public Accountl 
Committee at page 5, paragraph 12. It is there stated : 

"The actual excess occurs under the head of ' advances repayable' and is 
explained as due partly, as last year, to the system of accounting in the Army-
Department and partly to heavier advances being made to contractors." 
MIIJ' I ask the Honourable Member whether there is no system in the Army 
Department of watching advances made to contractors from time to time 
and whether a large sum of Rs. 74 lakhs should be placed at the disposal 
of contractors in advance of actual payments, by which the Sta.te loses. I 
should like the Honourable Member to tell us what exactly is the system of 
the Army Department. 

The Honourable Sir Basil Blackett: The explanation of this excess 
will be found a.t page 200 of the Appropriation Report of the Central 
Revenues. This again is really a case where the revised grant is the inaia 
cause of the error. The original grant was Rs. 12,06,37,000 ; the revised 
arant was B.s. 10,31,12,000 ; the actual expenditure was B.s. 11,05,61,000. 
That is, the original expenditure was 74 lakhs in excess of the revised grant· 
but was just a crore 1f;lSS than the original grant. The main explanatioJl 
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LSir Bal!lil Blackett.] 
is really there. I -shall be very glad to give the 9 l ~ i  a 
~ i l explanation of this system of aecounting in the Military Dt:part-

lJDeJlt which has given us some trouble in the Public Accounts Committee, 
but Ido not think that I had better enter on a 10ng'disquii:4itioll here as it 
is n Yery technical one. Weare trying to improve on it 'but I sholdd like 
just to point out to the House., that it is not a question of final expenditure. 
This is merely an advance repayabre. What happem; is that the auvanee 
that is made by the Military to contractors under a regular lIystem is 
,Drst of all brought to aecount as an advance repayable voteu by this 
House. It is then charged finally to the Army Department, possibly 
about three months later and repaid to this vote. It is really I)nly a 
postponement of about three months of the actual charge to the Army 
Department. 

Diwan Bahadur M. Ramachandra. Rao : Sir, my point was not 
that the original grant was 12 erores. The point really is whether it is 
right :that the 'contractOTs, after the final grant of 10 crores has' been settled, 
should have-been permitted to use 741akhs, and whether ~ is l~  
in the Army Department who is watching the advances made to contrac-
tors. 

And as regards the 74 lakhsadvanced to contractors, wat> it without 
any quid pro quo to the Department in the shape of interest ? 

,'I)e.Bcmowahle Sir ·Basil-Blackett: There is a quid 1)/'0 quo to the 
!li)epa:rililent; in ,the terms of the contract, one of the terms of whieh is th:at 
certain advances should be ·made. Otherwise the char!!e would 
presumably be higher. I can assure the Honourable Member-that there 
is a very great check kept over this in the Military Accounts Department 
by the accountants contemed; TIre difficulty in this case is the difticul-
ty we have come across in..many cases, i.e., of lack of co-ordination and of 
exe.hange of ' information between the disbursing authority and the aooount-

. iDg.8i1thority. It is probably not correct to say that an atlvance of 741akhs 
.. 'W88made' dter the reviaed estimate was drawn IIp. The. ad-.ance had 

probably been made already but those who had to frame the revised' estimate 
,aiel Bet know of it. And this difficulty we hope will not occur. 

The motion, was adopted. 

DEMANDS FOR SUPPLEMENTARY GRANTS. 
STAMPS. 

The Honourable Sir Basil Blackett (Finanae. l ~ : Sir, I beg 
-to move: 

, ("'Tb'at a' supplementary suni not exceeding Ra. 8,30,000 be granted to the 
. ~  ~ l 'in Council to defray the eharges which' will come in course' of 
J. ptqlWellt during the year ending the 31st March, 1925, in resp8t't of ' Stamps ';'., . 

. ·The Pll'l'pOse of this supplementary grant is to meet a' portion' of the 
f!ost of the initial outlay on the establishment of a- 'Secnrityptintittlr']Jl'cSS 

. ,in. India for the printing of stamps and stamped paper. The details of 
'whatw,e'are,proposing have been fully before the Standing, Finance Vom-
.mitteeon severaloceasions and I thi-nk it is recognised on' an sidestltat: it 

Hi. Dot only iftf-vi1Jable but extremely desirable that we ,should incnl"··this 
~ ~  '90 that ·we may in future do our oWni printing :milai'Ii'At 
",."BY·e&see-wllere it has hitherto been done for us ill London. 

,} beg. to move the motion. 
The motion was adovted. " ' '-: 



PORTS AND PILOTAGE. 

The Honourable Sir Oha.rleaInnea (Commerce Member) : Sir, I.beg 
to move: 

"That a supplementary sum not exceeding .RB. 75,000 .. be .grBl!lted· to the 
Governor' General in . Council to defray the charges which "Will come in ClJUl'se of 
I,ayment during the year ending the 31st March, 1925, in respect ·of c. Pork'.1Id 
l'ilotl;18 '." . 

Thifi supplementary ~ Sir,·-has arisen in connection with cert.aU1 
light ships 00 the Burma coasts, We provided in the budget i ~ 
for ·Rs. 12,000 for the repair of these light ships. When the ship1!lwere 
laid up, they were found to require more repair than we originally 
anticipated. That· accounts for an excess of B.s •.. 12,000. In addition, 
one <of the ship1!l was found to be in such.a bad condition that, in order.to 
make her fit to meet the cyclonic and the mCllsoon :season of 1925, 'WtI .had 
to recondition her at a cost of Rs. 40,000. That accounts almost entireJ1' 
for this excess demand. The demand has been put in by the ~ Il ll  
of Burma and the Government of India are quite satisfied that it must be 
met. But I may 'explain that the eost will be covered by. -dues under·the 
BbrmaPorts Li,ghtsAct. 

The motion wa:, adopted. 

ZOOLOGI(:AL SURVEY. 

Mr. I.W. 'Bhore (Secretary, Department of Education, Heahh -and 
.Lands) : Sir, I beg to move : 

c. That a supplementary Bum· not exceediug RB. 38,000 be grBnteli- to the 
Gevernor General in Cou.ncil to .. defray the eharges whieh will come incourlft! of 
~ illl  the .year 'ending .the31stMarch, 1925, in resp41et of ' Zoological 

Survey': " 
Sir"I need only ·.explain that we are seeking.to utilise savings which 

have aoorued nnderthe head of nOll-'Voted expenditure dne.to the f8etthat 
European officers 'Wbose salaries were non-voted have ceased to be· on· Ute 
tlStablishBlent and their place has been taken by Indian ()fficom .whoRe 
salaries are voted. Part of the Ravings we. propose to utilise lor the -fit1mg 
up of.the Invertebrate: Gallery of the Indian Museum. 

Sir, I lw,g to move the motion. 
The motion was adopted. 

AGRICULTURE. 

Mr.·J. W:rBbere ': Sir; I beg to move: 
"That a supplementary. sum not exceeding Rs. e,57,000 be grsnted to ·the 

Governor General in Council to defra.y the chargll3 .which .willeome hi. C4JQ8e of 
payment during the ;:ear ending the 31st March, 1925, in respect of t Agricul-
ture '." 

The explanation for this has· been fully given in die note which 
.has .been· circulated. to Members of this House. This is the capi,taLB]pU 
repl'eMeDting ·tJl.e. book value of the Dairy Farms .at BaI,\galore, W.ellill3icm 
and Karnal; which· wel'etnmsfeu-eci. inplH'sa&Ilce of· tile :reoolBfDad .. 
tiona of the Retrenchment Committee from the Militu7.DepartJam1i to thl 
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[Mr. J. W. Bhore.] 
Civil Department. It involves no extra charge. It is merely a debit 
to Civil funds and a credit to Military funds. 

I beg to move the motion . 
.. . lIIr. J[. O. NeolY (Dacca Divison : Non-Muhammadan Rural) : Si .... , 
I beg to move : 

" That the demaud under the head ' Agriculture ' be reduced by Be. 100." 
My intention in moving thismotiQn is to obtain certain information 

. with regard to the future working of these Dairy Farms. As my 
Honourable friend, Mr. Bhore, has stated, the transfer of these Dairy 
·Farms from the control of the Army Department to the control of the 
Agricultural Department, is in pursuance of the recommendations of 
the Inchcape Committee. The Inchcape Committee in their Rcport 
~  that the operations of these farms expanded very consider-
ably during the war and that they were at that time overburdened 
with buildings and plant in excess of the demands for their produ<.'c. 
And I find that these Military Dairy Farms were responsible for a 
loss. of B.s. 10,66,000 in 1918-19, Rs. 15,90,000 in 1919-20, and B.s. 6,24,000 
in 1921-22. And I further note -that there is a system in vogue under 
which the dairy produce is sold at less than cost price. In this connec-
tion I also observe that the Inchcape Committee recommended that the 
system of preferential rates in force should be reviewed. I should 
like to know whether, with the transfer of these farms to the control 
of the Agricultural Department, they will be worked on a com-
mercial basis, or whether the same system will continue and whether 
these farms will show a net loss to the general tax-payer . 

. lIIr. J. W. Bhor.e: Sir, when these farms were taken over, we 

. decided that they should be worked on a com-
12lf.OQI. mercial basis and we have made that perfectiy 

. clear to those who are charged with the management of these farms. 
I·· can give the Honourable Member the assurance that, as far as we 
possibly can, we shall act in pursuance of that policy in future. We 
have of course undertaken certain responsibilities when taking over 
the farms. Under the conditions of transfer, we are bound to guarantee 
the supply of milk, butter otI.nd cream for use of military hospitals and 
of military personnel. Those were the conditions of transfer and we 
must adhere to them. But it is made perfectly clear that it is open to 
the Department of Agriculture to increase the prices of these articles 
~  to the military, in case we find they do not pay; with the 
Sanction of the Government. of India. I can assure the Honourable 
Member that we shall strictly adhere to this policy. Weare not yet 
in a position to say what is the result of the first year's working but we . 
shall regulate our policy in regard to charges in accordance with the 
results .of the audited accounts that ;we get. I hope the Honourable 

'Member ·will be satisfied with this assurance. 
Mr. It. O. Neogy : I beg leave to withdraw the motion. 
The motioD\Yas, by leave of the Assembly, withdrawn. 
Mr. Deputy President: The' question is: 

•. "That a Bupplomel,l!ary Bum. not .exeeecllng RB. 6,57,000. be granted. to the 
Gevemc,r General In or.mei1 to defray the charges which will CODl6 In course of payment 
during the year eil1ruig the 31at 'Yarchi'1925, in reapecf of' Agriculture ,.t. 

'The moiionwa.s l ~ l  .' . 



DEM.A.NDS I'OB 81l'Pl"LBIDUft'ABT ~  

COMMERCIAL INTELLIGENCE. 

'l'he Honourable Sir Oharles Innes : Sir, I beg to move : 
"That a 8upplementary 8um not exeeeding Rs. 1,01,000 be granted to the 

Governor General in Couneil to defray the eharges which will come in eourBe of 
payment· during the year ending the 3l1t Mareh, 1925, in respeet of • Commercial 
Intelligenee '." 

The explanation of this Demand, Rir, is that certain Local Govern-
ments have been collecting for us certain iand irontier trade statistics. 
These statistics have hitherto been collected at the cost of the Local 
Government, but under the reform scheme and under the Devolution 
Rules statistics are a central subject and the two Local Governments 
concerned, namely, the Governments of the TJnited Provinces and of 
Bihar and Orissa, have now sent us in a bill for the amount. We haye 
hali to accept the bill. I may say for th(' information of the ~  

that we have the whole question of trade statistics under our i ~ 

tion at .the moment and we hope to make better and possibly cheapi!r 
arrangements. I move the motion, Sir. 

Mr. B. Venkaiapatiraju (Ganjam cum Vizagapatam : Non-Muham-
madan Rural) : Sir, I notice from the proceedings of the Standing 
Finance Committee supplied to us that thQ Government propose to spend 
about Rs. 66,100 for the purpose of an Expert Committee to fuquire into 
and report as to what measures should be taken for the improvement of 
coal export. • 

The Honourable Sir Oharles Innes: Sir, I rise to a point of order. 
That question has nothing to do with this Demand, nor does it come under 
the Commerce Department Budget. . 

Mr. Deputy President: This Demand relates to Commercial Intelli-
gence. Under what head does thl! Jionourable ¥:ember wiSJt to bring his 
~T • 
Mr. B. Venkatapatiraju : Sir, the Government propose to spend 

this amount and they have not ~  it before the Assembly. I want 
to know whether they want to spend it without the knowledge of the 
Assembly or whether they want to spcn:! it by reappropriation from other 
funds or whether they would bring it under any head. 

lIIIr. Deputy President: The Honourable Member has not auswered 
my question. Under what headdoell he wish to bring it! How does it 
come under the head ' Commercial Intelligence " . 

lIIIr. B. Venkatapatiraju: I understand, Sir, that Sir Charles Innes 
is in ~  of the ~  ~ ~ ~ and he wants that an JoJxpert 
CommIttee should be appomted to mqUIre mto the coal trade. Therefore, 
the Honourable the Commerce Meml-.er is responsible for this. If not 
Sir Charles Innes, .It may ask the Honourable the Finance Member whether 
he is responsible for spending this amount. Somebody must be answerable 
for spending this amount. I want just to know whether the Government 
are prepared to place the question before the Assembly before they pro-
pose to spend the amount or whether they want to spend it without the 
knowledge of the Assembly or whether they want to spend it by reappro-
priation from any other sources available to them without placing. the 
matter' befort., the Assembly. That is the object with which I raised this 
question; Whether. it is in charge of the Finance Member. or the ~
merce ?,Iember matters very little to me. But I want to r&J88. ~ i~ 
tutionlil question. They ought to spend a large amount only WIth the 
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knowledge and with the permission of this Assembly. It is fQ1' that pur-
'pqse that I raise this question. 

<file Boneurable air Baai1 BJackt*t : I should be extremely happy 
'to give'the explanation as I have no desire to burke discussion. but I 
believe it ~ be entirely out of order . 

•• Depaty President: If the objection is taken on a point of order 
l..ust.;uphold the objection. I wish' to know whether ~ i  is taken 
.,.,ptint of order, or whether the Honourable Member is willing to .give 

~ i  
, ftellonourable- Sir Basil l ~  In the interests of regularity 

of discussion in this House I do not think it desirable that we should have 
a dUicussion, if I may say so, on a subJect of this sort on a vote that" has 
'nothing to do with it. But I should be very happy to give the informa-
tion with the leave of the House. • 

lb. Dep'Q.tyPreaideJlt : I would not allow .a discussion, but I will 
'certAillly al,lQW the Honourable the ]'jnunce Member, if he is prepared to 
i ~ ,the i ~ to give it. 

1~l l i  :a..u Blaakett : The expenditure on the Coal 
~  Sir, will be a charge against vote No. 47, " Miscellaneous ~  

the vote under which provision is made for expenditure on committees 
of "this:sort. The proposals for the expenditure were, in accordallce with 
u..:.arr.&ligements agreed to between the House .and the Government, put 
l~  the Standing Finance Committee, .4Ild their ,recommendation on the 
snhje!)t ill containt:d in this Volume. I think it is on page 53 of Vol. IV, 
No.2, of the Standing Finance Committee's recent report. The estimated 

• expenditure for the next about five months is about Rs. 66,000. It will be 
, observe(!' that no <;upplementary estimate under the head " Miscellaneous " 
. ·is before the HOUJ:16 for the reason that it is expected that savings in other 
~  unc:ler the vote "Miscellaneous' , will be· tiuficient to cover this 
nctditionlll .. expenditure. No addItional grant from the House over 'and 
above the grant already voted is therefore required. The sum will, we 
hope, be met by reappropriation within the vote. It will' hemet 'With ·the 
flllllawwle.dge of the Standing Finance Committee, and I think it-is in 
~~  with.theregular practice. ... 

(Sardar V. N. Mutalik then roseto speak.) 
': Mr., Ii i ~  I would not allow any disculision on. this. 

UOIl8Dl'wle Members having heard the ·explanation, if they want todilJ' 
CUtIIt.itj,theywill have to do. so on an in,depenMnt mntion.l' 

I&r¢ar. V.B. Matalik (Gujarat and Deccan Sardars and Inarodarll : 
Landholders} : Can I not speak on the explanation thai", has been 
.. UIWlied f,9 the.Ho1,18e on the questionra.ised by the Honourable MI'. Haju 7 

lIra!»epa" President : I cannot allow that -dise1l8sion. , The ques-
tion is,,: 

"''nat 11. Bupplementary Bum not exceeding Be. 1,01,000 be granted to the 
~ lIl ~ l  (1ouncil to defnLy the chargee which will come in course ·of 
I ~ ~~ .... ·,yellr,-en4Wlc thB 31lt Karch, 1925, in respeet of • Commerdal 
l lAil l~ '., ". . . 

l ~ 'Wall' .adopted.: 
, ~  

• 



EXPENDITURE iN ENGLAND (HIGH COMMISSIONDl PoB·ltiJI*). 
l li I~  ~A  ,0;, Obatterjee (Industries' Mernb-f'i'j ,: S ~ 1 

beg to mOVe : " . 
. U That a 81ipplemt'ntliry mDr Jlotexceeding BII. 7O',O'O'(J (grOBB) be'gralilea-to tile 

(}ogerftot' . General in Council to defrlO' the charge8 which will come in ed8ne f1t 
11aYIDoot during the } ear eliding the 31Bt Karch, 1925, iii reBpect of i i ~li  
in England (High Commi811ioner for India) '." 

The reasDns fllr this mDtiDn. are explained in the blue boDk which hM 
hp,en circulated to' HDnDurable Members. It is cDnsequential Dn the GDV-
~  ·talrMg over 'UBder State maliag;!meIit the East ~ Mlway 
and the Great Indian Peninsula Railway, The··stores thaf'1IIietftcf lie 
tmrehaseU by the :Home' ·BDards Df these twO' RailwaYIf in . Eng!and; wm "'w <he pllrebned by the organisBtionmider' the High OO i ii i~  ibrd 
the High CommiSRioner has therefore to be placed in funds in order'(o 
meet thp, additiDnal staff that will be ~  He will havf!topay 
fo1' the additional staff in hisooWD O'ftice and certain expenses that are 
ordinarily incurred by the CDnsulting Engineers in tbeserespeets. 'tile 
tllllount that we I!.'.."e asking for this year is what will·be required dUl'H!g 
this year, but the amount next year will probably be somewhat larger. At 
the same time, I wish to repeat the explanation which was given to the 
Standing Finance Committee, namely, that practically the whO'le sum will 
be recovered in the way Df surcharges from the Railway AdministratiO'ns. 
'l'he net cost to Government will, therefore, be practically nothing. As 
a matter of fact, the new procedure will entail a very considerable saving 
~ the High Commissioner will be able to utilise his ordinary staff fO'r much 

(If the work which used to be done by a special staff employed by theBou"e 
Boards of the two Railways. Sir, I move the motion. 

Mr. Deputy President : The question is : 
" That a supplembntary Bum not exceeding Rs. 70',0'00 (grosll) be granted tCt· the 

Governor General in Council to defray the charges which will come in course of 
payment during the ;ycar ending the 31st Mareh, 1925, in respect of ' Expenditv.re 
in England (High Cnmmiuioner for India) '." 

The motiDn was adopted. 

DEPUTATION OF MIt. DENYS BRAY TO THE O IEI~ IN 
CONNECTION WI'l'H THE mOT AT KOBAT. 

The Honourable Sir Alexander lIIuddiman (Home Member) : With 
your permission, Sir, I should like to announce to the House that Hjs Ex-
eellency the Governor General has decided to depute Mr.' Bray, Foreign 
Secretary, to proceed to the Frontier at once, to discuss tile situlltion 
with the Chief CO'mmissioner atld consult with him as to the measures 
which should be taken to .restore confidence, 'lud to report the result to' 
the Government of India with the least possiblf> delay. I mav add that 
Mr. Bray will leave Simla by to-day's afternoon train, • 

RIOT AT KOHAT. 
, 1Ir. Denys Bray (Foreign Secretary) : With yO'ur ptH'mlSSlon, I 

RhDUld like to correct a mis-statement Df mine the other day. I stated in 
the HO'use that some 303 Muslims had been placed under arrest in KO'hat. 
The telegram that had reached me actually read " 303 Muslims had been 
arrested". I have now ascertained that this was a mutilation and 1IIat 
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[Mr. Denys Bray.] 
the telegram ought to have read" 3 Hindus and 3 Musluns iJad been 
arreSted". I should like to add this that . with a view to restore confidence 
as soon as might be and to facilitate the return of the Hindus in particular 
to Kohat, arrangements are being made to advance money to those who 
~ really homeless and really indigent with a view to helping them to 
get back to Kohat. 

111'. Deputy President: The Honourable Sardar V. N. Mutalik wants 
to know why I disallowed ~ discussion. It is not usual to give an explana-
tion of the rulings of the Chair, but the matter is obvious. If the Honour-
able Member had followed the discussion he would have noticed that tile 
point that Mr. Raju raised does not arise out of the grant before the House. 
That is why I overruled the discussion. 

The Assembly then adjourend till Eleven of the Clock on Monday, the 
22nd September, 1924. 

• 8e. p. 3880, aRte. 
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